Company : CourtKutchehry

COou *jmkut(:hehry Website www.courtkutchehry.com

Printed For
Date : 21/09/2026

(2026) 02 AP CK 1587
In the Andhra Pradesh High Court
Case No : Writ Petition No: 4712 Of 2026

G V Hanumanthu Rao, S/O G. Venkateswarulu APPELLANT
Vs
State Of Andhra Pradesh & Ors RESPONDENT

Date of Decision : 18-02-2026

Acts Referred:
Constitution Of India, 1950 — Article 226

Citation : (2026) 02 AP CK 1587
Hon'ble Judges : D Ramesh, ]
Bench : Single Bench

Advocate : M Siva Kumar

Final Decision : Disposed Of

Judgement

D Ramesh, ]

1. This Writ Petition is filed under Article 226 of the Constitution of India seeking
the following relief:

“to issue an appropriate writ, order or direction more particularly one in the
nature in WRIT of MANDAMUS aggrieved by the action of the Respondent in not
considering Petitioner's case for promotion to the post of Administrative Officer/
Superintendent as per his seniority on the ground of pendency of Articles of
Charges in proceedings vide Ref.No. EFS02- 19021/16/2024/Vig-1 Dated
01.03.2024 of Office of the Principal Chief Conservator Of Forest and Head of
Forest Force Department of 2nd Respondent in respect of alleged incident in the
year of 2018 without finalizing the departmental proceedings even after issuing
notices and inspite of instructions issued by the Government and inspite of the
Hon'ble Division Bench judgement passed in WA No.550 of 2022 and relying
upon G O Ms No 257 GAD in the existing clear vacancy as highly illegal, unjust,
arbitrary and contrary to law and violations of Principles of Natural Justice and
contrary Articles 14, 16 and 21 of Constitution of India and consequently direct
the Respondents to forthwith consider Petitioners case promotion to next level
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cadre post of Administrative officer/ Superintendent as per GC Ms No 257
General Administration (SER.C) Director Dated 10.6.1999 and as per law without
referring the pending Departmental proceedings vide Ref.No.
EFS02-19021/16/2024/Vig-1 Dated 01.03.2024 of office of the Principal Chief
Conservator of Forest and Head of Forest Force Department of 2nd Respondent
and to pass....

1. Heard the learned counsel for the petitioner and the learned Government
Pleader for the respondents.

2. The case of the petitioner is that the respondents have not considered his case
for promotion to the post of Administrative Officer/Superintendent, as per his
seniority, on the ground of pendency of Articles of Charges in proceedings vide
Ref. No. EFS02-19021/16/2024/Vig-1, dated 01.03.2024, on the file of the Office
of the Principal Chief Conservator of Forests and Head of Forest Force,
Department of the 2nd respondent, in respect of an alleged incident of the year
2018, without finalizing the departmental proceedings even after issuance of
notices, and in spite of the instructions issued by the Government as well as the
judgment of the Hon’ble Division Bench in W.A. No. 550 of 2022, and while
relying upon G.O. Ms. No. 257, GAD, despite the existence of clear vacancies, is
highly illegal and arbitrary.

3. The learned counsel for the petitioner submits that, in view of the pendency of
the ongoing departmental proceedings, which ought to have been completed
within three months in simple cases and within six months in complicated cases,
as per the time-frame prescribed in G.O. Ms. No. 679, General Administration
(Services-C) Department, dated 01.11.2008, and G.O. Ms. No. 91, General
Administration (Services-C) Department, dated 12.09.2022, the inordinate delay
in concluding the proceedings has resulted in the petitioner being deprived of his
rightful consideration for promotion.

4. Learned Assistant Government Pleader appearing for respondents that the
ongoing inquiry will be completed within reasonable time, in terms of timelines
prescribed by the Government in G.0.Ms.N0.679, General Administration
(Services-C) Department dated 01.11.2008, and in G.0.Ms.No.91, General
Administration (Service-C) Department, dated 12.09.2022.

5. In view of the above observations, the respondents are directed to consider
the case of the petitioner for promotion to the post of Administrative Officer/
Superintendent, without reference to the disciplinary proceedings in pursuance of
the charge memo vide charge memo Ref. No.EFS02-19021/16/2024/Vig-1, dated
01.03.2024. It is further directed that the respondents shall complete the
pending enquiry within a period of three (03) months from the date of receipt of
a copy of this order.

6. With the above directions, the Writ Petition is disposed of There shall be no
order as to costs.
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Consequently, Miscellaneous Petitions, if any, pending in the writ petition shall
stand closed.
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